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In purSuance of clause (3) of Article 348 of the Constitution of Indla the following
translation in English of the Maharashtra Municipal -Corporations (Amendment)
Act, 2007 (Mah XI of 2007) is hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashtra,

A. M. SHINDERAR,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XI OF 2007

(Ftrst published, after having received the assent of the Governor in
Athe “Maharashtra Government Gazette”, on the 18th April 2007).

An ‘Act further to amend the Mumbai Municipal Corporatlon Act, the
Bombay Provincial Municipal Corporations Act, 1949 and the Clty of
. Nagpur Corporation Act, 1948,

WHEREAS both Houses of the State Legislature were not in session ;
© AND WHEREASthe Governor of Maharashtra was satisfied that
o clrcumstances existed which rendered it necessary for him to take
—._immediate action further to amend the Mumbai Municipal Corporation
Bom. Act, the Bombay Provincial Municipal Corporations Act, 1949 and the
111818?3 Clty of Nagpur Corporation Act, 1948, for the purposes hereinafter
~ Bom, appearing ; and, therefore, promulgated the Maharashtra Municipal
: _LIX of Corporations. (Amendment) Ordinance, 2007, on the 27th February

- 2007,

and
r.Berar IT
Mglfx 1950.
Ord. :
(Rwe)

Tof 2007.
‘ [fewa : 39T R.00]
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AND WHEREAS it is expedient to replace-the said Ordinance by‘
an Act of the State Legislature; it is hereby enacted in the Fifty-eighth
Year of the Republic of India as follows :—

CHAPTERI
: PRELIMINARY
" Shorttitle (D) Thxs Act may be called the Maharashtra Mumclpﬁll
. and com- Corporatlons (Amendment) Act, 2007.

mencement.
2) It shall be deemed to have come into force on the 27th February
2007
_ CHAPTERII
AMENDMENTS T0 THE MUMBAT MUNICIPAL CORPORATION ACT.
Amend- - 2, In gection 45 of the Mumbai Municipal Corporatlon Act (herein-
ment of ffer referred to as “the Mumbai Corporation Act”), in clause (c), in the
section 45 of . .
Bom. I of PYOViso,— ' _
1888. (i) for.the word “re- elected” the word “ re-appointed” shall be..
substituted ; ’
(ii) for the word “re-election” the word “re-appointment” shall be
substituted.

Amend- . g 1 section 50 of the Mumbai Corporation Act, m sub-section (4), in

: t of
se cm::;e;o 2f clause (¢), in the proviso,—

Bom. I of () for the word “re-elected” the word “ re- appomted” shall be.

1888. " substituted ;

Bom.

lof
1888,

(ii) for the word “re-election” the word “re- appomtment” shall be

.substituted.

Amend- . 4 In section 501 of the Mumbai Corporation Act, in sub-section (2),
ment of for the word “re-election” the word “re-appointment”. shall be '

section 50L
of Bor; I of substltuted

1888,

Amendment 5 Section 508 of the Mumbsai Corporation Act shall be renumbered' :

of section 5q oyh section (D thereof’; and
508 of

Bom. III (@) in sub-section (1) as so re-numbered, for the portion beginning .
of 1888.  with the words “shall be made” and ending with the words “holding |

such elections:—”, the following shall be substituted, namely :—

“shall be made by the Corporation by nominating Councillors in

accordance with the provisions of sub-section (2) :—";

() after sub-section (1) as so re-numbered, the foilewing sub-

 sections shall be added, namely :—

“(2) In nominating the Councillors on the Committee, the Cor'pore‘-j
tion_shall take into account the relative strength of the recognised

parties or registered parties or groups and nominate members, as

nearly as may be, in proportion to the strength of such partlm(‘)ﬁps”

in the Corporatmn after consulting the Leader of the House, -the

Leader of Opposition and the leader of each such party or group : o
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Mah.
- XX of

1987.

Bom.

“of
1949, .

Provided thét, nothing contained in this sub-section be constried as

preventing the Corporation from nominating on the Committee any
member not belonging to any such party or group :

Prov1ded further that, for the purpose of deciding the relative strength
of the recognised parties or registered parties or groups under this Act,
the recognised parties or registered parties or groups, or elected Coun-
cillors not belonging to any such party or group may, notwithstanding
anything contained in the Maharashtra Local Authority Members’
Disqualification Act, 1986, within a period of one month from the date of
notification of election results, form the aghadi or front and, on its

registration, the provisions of the said Act shall apply to the members of

such aghadi or front, as if itis a registered pre-poll aghadi or front.

(3) If any questic;n arises as regards the number of Councillors to
be nominated on behalf of such party or group, the decision of the
Corporation shall be final.”.

CHAPTER I

AMENDMENT To THE BoMsay PROV]NCIAL MUNIC]PAL CORPORATIONS
ACT 1949

} 6 After sectlon 31 of the Bombay Provincial Mumc1pal Corpora-
tlons Act, 1949 the following section shall be inserted, namely —

“31A. (D) Notwithstanding anything contained in this Act or the
rules or bye-laws made thereunder, in the case of the following Commit-
tees; except where it is provided by this Act, that the appointment of a
Councillor to any Committee shall be by virtue of his holding any office,

_appointment of Councillors to these Committees, whether in regular or

casual vacancies,(shall be made by the Corporation by nomihating
Councillors in accordance with the provisions of sub-section (2) :—

(@) Standmg Committee ;.

(b) Transport Committee ;

(c) Any special Committee appointed uhder section 30 ;
(d) Any ad hoc Committee appointed under section 31.

(2) In nominating the Councillors on the Committee, the Corpora-
tion shall take into account the relative strength of the recognised
_ parties or registered parties or groups and nominate members, as
_nearly as may be, in proportion to the strength of such partles or groups
"in the Corporation, after consulting the Leader of of the “the House, the

Leader of Opposition and the leader of each suchk part"y or group :

HIT IS4

Ree

Insertion of
section 31A
in Bom.

LIX of 1949.

Appointment
by nomina-
tion on
Comumittees
to be by
proportional

‘representa-

tion.
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" Provided that, nothing contained in this sub-section be construed as
preventing the Corporatlon from nominating on the Committee ‘any
member not belonging to any such party or group :

Provided further that, for the purpose of deciding the relative strength
of the recognised parties or reglstered parties or groups under this Act,
the recognised parties or registered parties or groups, or elected Coun-
cillors not belonging to any such party or group may, notwithstanding
anything contained in the Maharashtra Local Authority Members’ Mah.
Disqualification Act, 1986, within a period of one month from the date of )13;;70_ f
notification of election results, form the aghadi or front and, on its
registration, the provisions of the said Act shall apply to the members of

such aghadi or front, as if it is a registered pre-poll aghad;i or front.

- {3) If any question arises as regards the number of Councillors to be
nominated on behalf of such party or group, the decision of the Corpora-

tion shall be final.”.
CHAPTER v
AMENDMENTS 10 THE CrTy OF NAGPUR CORPORATION
Act, 1948.
Amendment 7. In section 34 of the City of Nagpur Corporation Act, 1948 gﬂPk?
8"2 i?cg‘;‘ (hereinafter referred to as “the Nagpur Corporation Act”),— Bera:
and Berar (I) in sub-section (1), for the word “elect” the word “appoint” shall g}gg

ILof1950. 6 substituted ;
. (2) in sub-section (2), for the word “ re-election ” the word “ re-
appointment ” shall be substituted ; Co
(3) in the margmal note, for the word “Election” the word
- “Appointment” shall be substituted.

Amendment 8, In section 36 of the Nagpur Corporation Act, for the word “re-
of section 30 stion” the word “re-appointment” shall be substituted.

36 of C.P.
and Berar . . . .
IT of 1950. » . -
Am&;ridnzent 9. Insection 37 of the Nagpur Corporation Act, —
O1 section
37 of C. p‘*—“(-ﬁ—forthe word “elect” the word “appoint” shall be substituted ;
B &“® » »
g :)if 1950, "(2) for the word “elected” the word “appointed” shall be
' substituted.
Amendment 10, In séction 39 of the Nagpur Corporation Act,—
of section
39 ofC.P. . (1) in sub-section (3), for the word “elect” the word “appomt’ shall
and Berar = ~besubstituted ; ' .
1T of 1950. -

~{2) in sub-section (4), for the word “elect” the word “appomt” shall
be substituted ; ’
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(3) in the margmal note for the word “election” the word “appomt-
ment” shall be substituted.

11. In section 40 of the Nagpur Corporation Act —

e ) for the wo1d “elect” the word’ “appoint” shall be substituted ;

(2) in the I_nargmal note, for the word “Election” the word
“Appointment” shall be substituted.

12.° After section 40 of the Nagpur Corporation Act, the following
section shall be inserted, namely :—

“40A. (1) Notwithstanding anything contained in this Act or the
rules or bye-laws made thereunder, in the case of the following Commit-
tees, except where it is provided by this Act, that the appointment of a
Councillor to any Committee shall be by virtue of his holding any office,
appointment of Councillors to these Committees, whether in regular or
casual vacancies, shall be made by the-Corporation by nominating
Councillors in accordance with the provisions of sub-section 2) —

-(a) Standing Committee;
®) Special Consultative Committees appomted under sections 39
: and 40. :

(2) In nommatmg the Councillors on the Commlttee the Corpora-

Reo

Amendment
of section
40 of C.P.
and Berar
II of 1950.

Insertion of
section 40A
in C.P. and

Berar II of

1950.

Appoint-
ment by
nomination
on Commit--
tees to be
by propor-
tional
representa-
tion.

tion shall take into account the relative strength- of the recogmsed' |

parties or’ reglstered parties or groups and nominate members, as
nearly as may be, in proportion to the strength of such parties or groups
in the Corporation, after consulting the ‘Leader of the House, the
Leader of Oppos1t10n and the leader of each such party or group :

-Provided that nothing contained in this sub-section be construed as
preventing the Corporation from nominating on the Committee any

‘member not belonging to any such party or group :

" Provided further that, for the purpose of deciding the relative strength
of the recognised parties or registered parties or groups under this Act,

‘the recognised parties or registered parties or groups, or elected Coun-
. cillors not belonging to any such party or group may, notwithstanding

Mah- anything contained in the Maharashtra Local Authority Members’

1987

Disqualification Act, 1986, within a period of one month from the date of

‘notification of election results, form the aghadi or front and, on its -

registration, the provisions of the said Act shall apply to the members of

Such ‘aghadi or front, as if itis a registered pre-poll aghadi or front.
(3 ) If any question arises as regards the_numbﬁr of Councillors to be

tion shall be final.”.
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Repealof 13, (7) The Maharashtra Municipal Corporations (Amendment) %

. Ord. . i .
lgajlf 2(())%7 Ordinance, 2007, is hereby repealed. %8;

and saving. (2) Nothwithstanding such repeal, anythihg done or any action taken
under the Mumbai Corporation Act, the Bombay Provincial Municipal Bom.
Corporations Act, 1949 or the Nagpur Corporation Act, as amended ¢

by the said Ordinance, shall be deemed to have been done or taken, 1949

as the case may be, under the relevant Act, as amended by this Act;f

e Fed qRened, g
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